[TO BE PUBLISHED IN THE GAZETTE OF INDIA EXTRAORDINARY, PART-II, SECTION 3, SUB-
SECTION (i)]

GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF REVENUE
New Delhi, the 29t"August, 2019

Corrigendum

G.S.R. (E).- In the notification of the Government of India, in the Ministry of Finance,
Department of Revenue(Central Board of Indirect Taxes and Customs), No. 03/2019-Central
Excise(NT), dated 18™ July,2019, published in the Gazette of India, Extraordinary, Part I,
Section 3, Sub-Section(i) vide number G.S.R. 516 (E), dated 19t July, 2019, in column (4), in
the table, for, “Adjudication of SCN F.No. DRI/BZU/F/04/2006 dated 13.05.2008”, read
“Adjudication of SCN F.No. DRI/SRU/Inv-6/2008 dated 20.01.2009".
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